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S.:. Thashyi 	filed this 0rithil 

pic:Lii chligir the pointmit of Chintanj 
Responc1it No,5 as 	D.13 0Pi.,Handibhaga 3,0, 

The Jp1cant ages tha thO pointr. it of 

pondt No.5 wa ±ue in oyntravcitjot-j of the 

cdsting .D.1kiles and Instructions issued in this 

itgard. He has claimed that althugh he ha sered 

highest marks oag the candidates 1)nsidered for the 

the Reponc1ents did not select him witit any 

reason. He has therefOre proached this TLbuna]. 

..;e&CLflg direction to quash the selection aid 
oiritmit of Respondent N0_5 in the post of 
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A. 

ResoridEnt No.4 to nsider the p1icaflt' s case for 

DpOifltment to that 'ost as he possessed all the 

qualifications for the post. 

The Respondents have thritted a unter 
cntesting the 'lication where they have disclose 

that this Original plicatiofl is rnisncc'. ved because 

the  post was reserved for S,C.categry candidate 
whereas the -pplicant belongs to O.B.C.catecpry.TheY 

have further disclosed that they approached the 1)1st. 

flplOTit Officer, Knjhar to sponsor the nines 

of the candidates belonging to S.C.catery 

exclUSiVely It is another matter that the 	t0  

plo3rnent Officer while sponsoring the rnes of t Lu 

candidates belorigirig . 	...,Ccategry had also 

sponosred the nines of 2 other candidates who hclonge 

to O..C.category. As the post was reserved for S.C. 
catery, the question of assessing the merit of the 

plic&it for appointment being an O.B.C.cendidatc 

did not arise. 
We have heard Mr.SJ .iohanty, learned uflS 

for the pJ.icant and Mr.A.K.DoSe, 1  earn(7?1_1 Senior 
Standing Counsel and perused the records placed 

before us. 
We are satisfied from the records placed 

before us that the post in question was decided tobe 

filled up by selecting suitable S. C. can di dat e by the 

Respondent No.4 end acrdJ.nciy he had approached the 

st.plOfleL1t Officer for obt&-L1.ing a list of 

candidates belonging to S.C. category.The ?piicant 

being a candidate belonging to O.D.C.catccpry, his 

CaSe was not xnsidered for the post. We, therefore, 

notice no irrei1atY on the parb of the RepfldtS 

in selection of a suitable S.C.candidate for 
appointment to the post in question. In the above 

pr€ciseS, WC see no merit in this O.A • and is 

accordJriglY, the se is dinissed. o copts. 
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